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Written Angwers

Visakbapatnam Outer Harbour Project

2779. SHRI R. R. SINGH DEO :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of TRADSPORT AND
SHIPPING be pleased to state :

(a) whether Goveroment have approved
the scheme for the construction of an outer
harbout at Visakhapatnam,

(b) If so, the estimated cost of this
project ; and )

{c) when the work at this projeet is
likely to be taken up and completed ?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R V. RAO)
(a) Yes, Sir. The project for the construc-
tion of an Outer Hirbour at Visukhapatnam
Port has been approved in principle.

(b) . The project is estimated to cost
about Ra. 31 crores.

(c) It is not poasible 1o indicate pre-
glsely at this stage &) to when the project
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will be taken up for execution and when it
will be completed. Consulting Engineers
have been appointed by the Visakhapatnam
Port Trust to prepare a Detailed Project
Report on receipt of which a realistic time-
schedule for the execution of ihe project
will be drawn up.

12.00 hrs.

CALLING ATTENTION
TO MATTER OF URGENT PUBLIC
IMPORTANCE

Recent actjyities of ‘Extremists Revo-
lutionaries’ in various parts of the
country

SHRI D. N. PATODIA (Jalore) : Sir,
1 call the attention of the Minister of Home
Affuirs to the following matter of urgent
public importance and | request that he
may make a statement thereon :—

Recent activities of ‘Extremists Revo-
lutionaries in various parts of the country.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, ever since a section of extremists in
the CPM resorted to vio'ence in Naxalbarl
area in West Bengal, in 1967, this House
has on several occasions discussed the
actlvitles of groups which believe in pro-
moting vioclence based on the doctrine of
Mao Tse Tung. Many such groups bave
broken away from the CPM and have pro-
claimed their intentions of launching revo-
lutionary struggles.

We huve recently received disturbing
reports of members of what has been des-
cribed as the Naxalbarl group attacking
Tellicherry Police Station and Pulpally
Police Picket in Kerala, According to in-
formation received from the State” Govern-
ment, about 300 persons armed with spears,
daggers, knives, explosives, sticks and
choppers, and carrying chilly powder and
electric bulbs, etc. surrounded Tellicherry
Police Station in Cannanore District at
about 3 AM on MNovember 22, 1966. Be-
fore doing so they had cut the tclephone
wires in front of the Tellicherry Telephone
Exchange. They threw an explosive sub-
stancg at an armed seotry but when they
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found that the police personnel were mov-
ing to charge them they fled leaving behind
on the road weapons, flags, pamphlots and
photographs of Mao Tse Tung. The police
apprebended three persons after the inci-
dent and efforts are being made to appre-
hend others.

On November 24 at about 3 AM a gang
of about 75 persons attacked the Pulpally
Police Picket (Kozhikode District), damag-
od a wireless set and assaulied the wireless
staff, the Sub-Inspector and the constables
sleeping there. The assailants were armed
with couatry-made guns, country bombs
and spears etc. Hovildar Kunhikrishnan
Nair was speared to death. A constable
present there escaped into the nearby
forest. Tne assailanis also caused serious
injuries to the Sub-Inspector and set fire to
records with lighted torches. While the
assailants were marching to the mnearby
Police Station, a country bomb carried by
one of them exploded. The persons in the
front of the moving column mistook it as
an attack from the police and they fled in
the opposite direction. The rear group
also scattered and disappeared from the
locality. Some of them were later traced
by the police with the help of the local
people and were arrested. On  their way
the assailants also looted some houses and
intimidated the residents of Chekkodi and
relieved them of cash, rice, other catables
aod jewellery etc. A case has been regis-
tered and is under investigation Police
patrols are combing the area to trace the
culprits. We have reports of (wo other
incidents involving attacks on police per-
sonoel in Calicut and Alleppy districts.
We are getting full details from the State
Government.

1 have no doubt that all sections of the
House would wish 1o have these dangerous
activities put down with a firm hand. |
am writing to the Chief Minister to request
him to take all possible measures to get to
the root of the matter and to prevent the
recurrence of such incidents of violence
which pose a threat to the security of the
State. The Central Government will give
whatever assistance the State Government
asks for.

We have also rececived reports of ex-
Lremists trying to stir up violence on ag-
rarian issues in Mozalarpur District in
Bibar.  The State Goverament have report-

Activides of AGRAHAYANA &, 1890 (S;.IKAI? Extremist lémﬁcfmrlu 198
(C.4)

ed an incident on September 2, 1968 in
village Manikaharkesh in which an armed
mob of 50-60 persons assaulted an Assis-
tant Subsinspector of Police, snatched his
uniform and attempted to bura him alive.
A Magistrate with an armed force posted
in the village arrived at the spot and con-
trolled the situation. A cuse against 46
persons has been registered. Some inci-
dents of forcible cutting of crops in some
villages near Muzaffarpur town have also
come to notice. The Bihar Police have
registered 8 criminal cases in respe.t of
specific incidents.

We have also had reports of three re-
cent armed raids in Srikakulam District of
Andbra Pradesh. We have requested the
State Government Lo let us know the details
of these incidents and of the action taken
by them.

The Central Government are closely
watching the situation created by the acti-
vities of extremists in different parts of
India, and are in touch with the State
Governmenis. [ would like to assure the
House that the Government are fully alive
to the situation and would take all possible
steps to ensure that the activities of these
extremists are curbed and public safsty,
lives of public servants and the ruls of law
are not endangered.

SHRI K. LAKKAPPA (Tumkur): It
has spread to Mysore State. Ho has oot
meationed that. (Iterruptions)

MR. SPEAKER :
tioned separately.

That will be men-

SHRI D. N. PATODIA : The recent
uprisiog the various activities of the sxtre-
mists as outlivoed by the Home Minister Is
not now. [Itis aliok in the chaln pf a
part of the big master plan which is being
operated since last so many years,  would
call the attention of you, Sir, apd the
House, to the map of ladia. If we sew the
map of India aod particularly the eastera
wing of India from the top, we will ses
first Nagalund thea Assam, thercafier West
Bengal, therafter Andhra Pradesh und
tbereafter Kerala. And oow they have
staried making inroads into U.P. sad Bihar,
And pow (hey have started moving into
Madhya Pradesh. Theve is a deliboraie
pian for iofiltraiion in the whols of thy
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#asiern region by these communist reactio-
nary elements. | would like to take you
back to the years 1948, 1949 and 1950. At
that time, in Andhra Pradesh, your State,
there was a revolutionary movement which
_is now again being repeated. The Minister
himself has stated that there had been many
reports of armed raids in Andhra Pradesh.
Apart from that some houses were looted.
The funniest part of it is this, namely, that
the policemen are being snatched away. I
do not know what type of polite are there
who are upable to defend themselves.
There was not a shot of fire or use of gun.
We bave seen these things in West Bengal.

Sir, it was for mearly about ome year
that the State was in the grip of lawless
elemonts ; there was no administration
worth the name ; the life and property of
the people were not secure. o Gaubati,
on the 26th January, 1968, these commu-
nist forces aligned themselves with commu-
nal forces of the State and created a situa-
dan which will ever be remembered in the
history of India.

Sir, coming back to Kerala, about
which the hon. Home Minister has given a
parrative description, according to what we
learn from newspapers, so far, in spite of
50 many raids by a group of armed people,
only 36 persons have been arrested. Asa
result of interrogation it has been revealed
that there is a gang of 300 people who are
fully armed. They have as many as 10
battalions, as many as several captains and
commander-in-Chief, but the police and
the intelligence has not been able to un-
earth any ope of them. Ib spite of so

many raids, the police was completely
defencoless. They did not do amything
about it. What was the objective of
this ?

| am coming now to a wider perspec-
tve of thggrhole thing. It is not proper
to say that ‘some group has broken away
from the Communist Party and ls trying
to do something here or there. That
would mean reducing the importance of
the subject. The whole objective is to
see that the communist regime extends
over tho Indian sub-continent from the
castern frontiers, and within this wider
objective everything is belng planned and
mmster-organisod.  What ‘is  the mods
eprrondr 1 It is to create a situation of
worest and & sltuation of imdhcipline and
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an atmosph of frustration and helpless-
ness and to expleit the poor people and
the student community ; and the admink-
tration of our country has faliom a prey to
these tactics. RBither they have fallea a
prey out of their weakness or they have
fallen a prey out of the fear of ocertain
foreign Powers ; 1 do not kmgw. But the
interference of forsign power is very
clear. We have scem intecferemce im
Nagaland. We have seen the interferance
in Naxalbari when the Peking Radic and
Mao anoounced that it was the fropi paw
ol the communist movement ia ladia. We
have seen how Radic Peace and Progress
is interfering in our activities. We have
soen how money is flowing into this
country. The entire report is with the
Home Minisiry uad they koow how
money is flowing inte this country.

Now, | come to something very impor-
tant. On the 26th March, the Kerala
Chief Minister admitted in the Assembly
that one genllemun was discovered, that is,
a publisher having received money from
the Chinese Ambassy. This is only an
isolated case which has been noticed. But
there are hundreds of thousands of such
cases. Whal is the Intelligence of Govern-
ment doing about it ?

Now, | come to the question. May I
know whether Government are aware of
the gravity and seriousness of the situation
or whether they have decided ito sleep
and to permit these communist and reac-
tionary forces to behave as they want and
leave the country to the dogs ? In the
face of such raids and attacks on the poHoe
stations und many other incidenis of such
type, why should the administration be
absolutely defenceless and helpleas 7 Why
should a police comstable or an inspector
not be able ta defend himpell apd shoot in
solf-defence at least? This is a very
peculiar phogomeson that wheosver there
is any attack, everything becomes absolu-
tely suspended and there is mo action as
Hitis a dead body uymable to react. |
would like to, kaow why the admipisiration
is so inactive.

My third and final question is this.
In view of the seriousness of the situation,
are Government prepared to ban these
communist parties in India, and ¥ not,
what in the opinion of the Home Minister
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is the alternative to check such growing
tendency in our country ?

SHRI Y. B. CHAVAN: The hon.
Member has given a background of what
has begp bappening in the last iwo years,
particularly the rise of this extremist groyp
and their activities. He is fairly accurale
about it. But 1 would certainly plead
with him not to take an exaggerated view
of the things. We are quite aware of the
modus operandi of these groups, and we are
alse aware of the dangerous implications
of the theory that they are propagating
in this country, and we certainly take a
serious view of this matter in its per-
spective. But at the same time, let us not
try to give a rather exaggerated picture
so that it becomes a propaganda for Mao
himself as i these thimgs are on the
increass here. | am afraid that one of the
major political parties in this country,
the Communist Marxist is faciog a very
serious contradiction in its own raoks.

SHRI KANWAR LAL QUPTA
(Delhi Sadar) : That is part of their game.
They are doing it interpationally.

SHRI Y. B. CHAVAN : That is also
a point of view which can be considered
by them and itis also there for us far
consideration. I do mot want to express
any final view in this matter. The
hon. Member has raised the question
whether we are alive to this matter.
! can only repeat the assurance that |
have given that we are alive to this matter.

Naturally, wherever there are constitu-
tiomaly constituted State Governments,
we have o depend on them in this

matter.

He has raised the general question of
banoing political perties. This House
has never allowed usto ban a political
party. And we do not believe in the
doctriwe of banning political organisations
es such. We have many times discussed
this question here. It is not more wish-
fol thinking that will help us in this re-
gard If there ace ocerisim poMiloal doci-
ninss which thresten demooratic valmes ia
this country... ...

SHRI § M RAMERIAE (Kangur):
Let the Govemmeat of India take aver
the Swatantra Party.
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SHRI D. N PATODIA : He does
not have to wait for it. Let him take
care of his party... ...

SHRI Y. B. CHAVAN : If there are
polltical doctrines to be fought, they are
to be fought politically. All violent acti-
vities will certainly have to be fought with
the ordinary law of the land.

SHRI D. N. PATODIA : He has not
answered one of my most important ques-
tion, namely why the administration was
s0 ipactive and why the police constables
and others in the police station did not
defend themselves.

Why should these raids have been
permitted to go on unchallenged 7

SMNRI Y. B. CHAVAN : It will be very
wrong to imfer or draw u gemeral Infereace
that the administration is lacking and is
not trylag to counteract.

SHRI RANGA (Sricakulam) : A police
sub-inspecter was about to Be bumt
down.

SHRI D. N. PATODIA : In how many

places did the police act in selft
defence ?
SHRI Y. B. CHAVAN: [n many

places, the police have acted to posist
violent activities but then the hon. Mem.
bers have protested. In the first incident,
I have seen that the police did act, but
on the second occasion or at the time of
the eccond incident, in regmrd to what
took place, I do not have all the detalls.
But it appears that a sleeping man wae
attacked......

SHRI RANGA : A police sub-nspector
was about to be burnt down.

SHRI D. N. PATODIA : Not ove
shot was-fired when the police station wes
being looted.

SHRIMATI SUCHETA KRIPALANI
(Goada) : I thiok the Home Minister bas
given us a feirly detajled report about the
unlawlul incidents that are taking place
oot oply in Kerala but in other places
also ; Korala is the bub of it and from
Kemala it is spreadiog to other States. In
fact, we had becp, hearing during the last
few months that in the borders of Bibar
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such activities are taking place and the
Nanxslites were forming thelr own cells
there.

1 would like to remind the Home
Minister of how it started, to which Shri
D N. Patodia has already made a re-
ference. 1t started in Bengal in the form
of peasant revolt, and many tears were
shed here in sympathy of the social re-
forms ; at that time, we did not take it so
seriously. But then it become so serious
that pcople’s life and property were in
danger not only in Naxalbari but in other
parts of Bengal also, because if in one area
lawlessness could go on with impunity,
paturally there was an atmosphere for
spreading it elsewhere ; the whole of Ben-
g2l was held 1o ransom by these people.
You will remember thal so many times
discussions were held here, and people
expressed great concern and alarmed, but
the Government of West Bengal was para-
lysed und they did take not any action.
Ultimately, under very great pressure, Mr,
Ajoy Mukerjee decided to take some
action. Why was he, however, not able
to take action 7 It was because they had
differences among themselves ; that was
why they were unable to take any action.
At that time we did not think that this
little germ would spread to such an extent
as together so much of strength. Today,
there is a party named after Naxalbari ;
and proper Naxalite group has come into
existence. Not only has it come into exis-
tence, but very recently, they have officially
formed themselves into a party ; when
they had their meeting somewhere in Erpa-
kulam ; they have openly declared their
association with Mao  They had openly
declared that thoy were for violent and
revolutionacy mathods. 1 do apprecite
and sympathise when it is said that it is
not proper to bao palitical parties. Ina
democracy we do not waat to do 1t. But
in a democracy, the basic assumption is
that all political parties will funztion con-
stitutionally. But if a party openly de-
clares that uncoastitutional and unlawful
methods are the methods that they are
going to adopt, then certainly & time
comes for us to consider whether such a
party could go on functioning in such a
& way with impunity. Therefore, it is now
a matter for us to decide how to meet
lh'll throat to law and ortdﬂ
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I have got a.note here before me which
shows that it is spreading to other places.
I have already noted that in Hyderabad,
in Mysore, there is something like Guerilla
warfare going on in Bihar, it is spreading
and it is bound to spread in other
areas.

Then 1 want to draw your attention
to the fact that the Kerala CPI general
secretary Mr. Kumaran himself has des-
cribed this attack on the police station as
‘a wanton attack’. The Congress presi-
dent of Kerala has been crying hoarse
over this for the last so many months.
He has said that a programme of ‘sub-
version® is going on. He has described
this as ‘rampage’ ; he has said that people
get no prolection and no procetion is given
by the Government to the people.

SHRI A SREEDHARAN (Badagara) :

How is all this relevant ?

MR. SPEAKER : It
to decide what is wrong and what is

irrelevant. Let him please sit down.
(Interruptions)

is not for him

SHRI A. SREEDHARAN : You can
ask me to sit down but allow a Congress
Member to go on saying whatever she
wants. (Interruptions)

SHRIMATI SUCHETA KRIPALANI
Their general secretary, Mr, Rao has made
a statement from Delhi that this is the
result of “extremist theory and practice”.
| am ool saying it, but their own geperal
secretary, a responsible office-bearer has
said it. Mr. E. M. S. Namboodiripad
has himself said that they are working
“to create unsettled conditions". But
uafortunately, with all this realisation ;
that unsettled conditions are being created
and people’s life and property are threaten-
od, and people's liberties are left un-
protected, the Government there has not
been able to control the situation,

AN HON. MEMBER : Who told her ?
Lot her not accuse a State Government
which Is oot here to defend itseif.

SHRIMATI BUCHETA KRIPALANI :
‘The dificulty arises from the fact, asin
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Bengal, that there are difference in their
ranks ; because their was difference of opi-
nion'in their own ranks, they were not able
to act firmly.

MR. SPEAKER : Question, Madam.

SHRIMATI SUCHETA KRIPALANI :
Por instance, even in Kerala ..(Interruptions)
Shrimati Gowri the Reveune Minister, dec-
lared that she does not believe in parlia-
mentary government (/mserruptions). In
view of the widespread threat to securily,
in view of the widespread discontent, in
view of the open declaration by this party
that they believe in uncoostitutional and
violent merhods end in view of their
loyalty to a country across our borders
which declares its avowed eomity towards
us, what steps do Government propose (o
take to control the situation. The Govern-
ment may have all the information : they
may be in the know ir it ; but month after
month, this is spreading and nothing has
been done 1o check it. Let Government
please tell us what concrete steps they pro-
pose to take to prevent the take-over of
India by this disloyal group.

SHR! S. A. DANGE (Bombay Ceniral
South) : Cure Banaras University first.
Set right the law and order problem there.

SHRI S. M. BANERJEE: See what
has happened in Lucknow University.

st TATAATC WTENY (TIAT) ¢ WeTE
wqERT, A B grararw ¥ Foere-frere
®T dlEr T §.. . (swwwm)...37 9¢
s gt .. (v .

SHRIMAT! SUCHETA KRIPALANI :
It Is guerilla warfare and nothiog else.

SHRI S. A. DANGE: When it is
being talked about, let us have proper
arguments and proper discussion.

MR. SPEAKER : | have no objection.

SHRI Y. B. CHAVAN: As | mid
eariier, and would repeat this new develop-
ment, new trend, has its dangerous implica-
tions. 1 do not want to deny the position.
What the Nazalites started in 1967 ip
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Bengal has been effectively dealt with.
Certainly, these trends are spreading In
other parts of the conntry. Particularly in
Kerala, they have asserted themselves with
a little more intensity, The Kerala Govern-
ment and its spokesman, Shri Namboodi-
ripad, have given out their reactions, public-
ly also.

SHRI S. M, BANERJEE : The Chiel
Mioister is here in the capital.
SHRI Y. B. CHAVAN: We must

believe in what he has said and walt for
him to take necessary action about it. In
case, nothing happens, certainly it is a
matter for the Government of India to
consider.

SHRI S. A. DANGE : Then coliective
defence ! Starl i !

MR, SPEAKER Before the next
question is put, may | appeal to hom.
msmbers 10 be tolerant ? Every section
has got a right 10 ask a question. Some
members may not agree with what some
other section has to say and then half a
dozen of them rise to interrupt. Why
does any hon. member thiok it is only
about Kerala? He must give a chance to
others also.

SHRI SHEO NARAIN (Bastl): Sus-
-pend them.

MR. SPEAKER : He will allow me
1o proceed.

Afier all, every section has to express
its views on all-India questions. It is not
any party question pow, about some vio-
lence happening somewhere. Does Shri
Shastri take any responsibility for the
Naxalites 7 No. Then why does he not
sit down ?

st croreaTe @redlt - geTw AT,
aais ag Aff §...(wawT),, X W
wgfes T qiegm st @ K.
.. (W) ...

MR. SPEAKER : [ would appeal to
Shri Kachwai pot to discuss across like

this. ¢ js oot propey.



207 Activities of

SHRI HEM BARUA (Mangaldai) :
The exetrmist revolutionaries mentiouned in
this are oot organised into any political
party. Theh where is the question of any
political party In it ?

MR. SPEAKER : Whatever it may be
let each member be heared in patience.

SHRI S. M. BANERJEE: The coa-
duct of the Chiel Minister should not be
discussed here. Otherwise, we will discuss
the Law Minister's conduct also.

ot wew fagrd awddt (awowge) ¢
weqw WEIEd, Eu qgw fe § gg WA
AT ¥ §G T @, T SqA  WrHIQw
HEITW WY qren sy a3 gAer wrafer 2 1
oY 9 fgar sT R E, grAT A @ § N
gfaamt &%T ot wee @i
qOTT ®IA 9 Wrwar §, I Leguady
"X ¥ g Y@ g A Aifgg, 7
et WEged f ane §, qraefoe
o awx & WA g and § 1 whrsw F
gr uvft EmmEt o wm ™, Al
o T W T gt Gl ogw
FITCATITA a9 wgh, qg A8
grar wifgd | gw W 2w ¥ enfeagat wifs
a1 @ & oifew a0%F ¥ wifas wix
grmfoas syaear ) T @ § q9r ¥w
# 1967 & o d¥z-xrew ¥ wify gk ot
e ¢ fr & guq wgwa Tl § o gfe-
are ¥wT T 9 wiaer € zafad
@¥ |19 gH wife g w1 Fww  wify
dar wQX w1 ST A 6T )

wsaw wgey, & & s quA wngan
§—ug wft wReT A oy e few @
fir o & Frex-firer wrif & (et figan-
ot iifefieat wor ot &1 & qamr wrgen
§ fe o fgens afafefad) & & o
gredm d, v W ETREA R M @
fparowe wrdwifys w7 dwEw wC W
b Provmowc o & ot X o
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fred g atr ¥ ot fetm o o 7
fggmwfIema g sao &
g wiw g & e @ o3 sfoee wft R
A, GE T S d wwsT W Y
¥ g Ad §, A wAw feast ey
fwar srgm | wafwe & an g §
fis ¥a1 W€ o wmen §, v A€
wfes wreda zw ¢ o gy afafe
w1 AureT wT Er

g aa & gg A wga g W
goft oft 3 wargr fie & et & farr A
T Y, ATeT ¥ ¥ IO A W TG
& 2 fif 13 WA T@ AT W TAT AT
w1 wae < g & fr 3 fifer ¥ Raw
s & A ¥, afews Afew § g ot A
Y §, Afer F gloare o &3 §, q"rf_ﬁ
¥ fagw »ft ¥F € ? afy soerc 78 wAW
¥ gl SAwrd gEA A A ¥ Wg—
g & T, AT f W@ @ W EE
awar g, afes g a0 @ a1@ A gfe
w7 fF #qr ¥ g0 A0 KT 9AT AAX W
maer #x @ ¥ fs g ifer & Bk
dwr geaew & av wft &

At am —ew gag o R ¥
ger #f) aat Togre faedy # Sfean
8 1 Forr wtet & ap wiefafaat ax @ §
I q¥eT & wren ¥ fad o safed ¥ T-
arfY §, & qgi g aefeas £ war W
7o) ggiEm 398 fawrcfafing €@ &
az tq waw & B wfew weda
TraAT AATA W g O faed q@
wor< ¥ gzATdt &t Egar § wegan fean
ar g% ? & oft fedlt oT sfawrs s &
qur % 7€t §, O ayeY v FgA W@ g,
FAX  gAAr gyl 9T FaEY, gW Il
qorer wov Al §, ¥l areT &
xa were ¥ afafefidt & faba s
» fik, Wy o itfefual 3 o d @ §,
T tfter v ¥ fud, wparfin et



¥ fodt w9 ofem ot drr &
geq it ow aug feeelt & gofenm €,

7Yy fare-fafam s 1317 W §OeTe
¥ gy wearr & 7
SHRI Y. B. CHAVAN: The hon,

Member raised many points. First of all
he took objecticn to the word *‘revolution-
ary.” | had made reference to the word
“revolutionary’” because the calling atten-
tion notice itsell makes reference to it. So,
his suggestion should go to the persons
who tabled the motion. ['do not want to
call them revolutionary or give them a
compliment by calling them revolutionary,
but the compliment was given to them by
Swatantra Party.

not
the

SHRI D. N. PATODIA : It was
my wording. It was changed by
Secretariat.

MR. SPEAKER : This is not given by
these five people alone. Only these five
people have come in the ballot. Otherwise,
about sixty-six notices were received from
Members from all sides of the House. The
word was used in one of these calling atten-
tion notices

SHRI Y. B CHAVYAN : As far as the
other point that he has raised whether
there is any all India party organising this
thing, | have got the picture, because this
irend, this group is emerging out of what
was so far called Communists-Marxist
Party. They have severed their relations,
they have given their explanations to the
CPM, und | am prepared to accept
that. The basic poinot is this that there is
a theory which is propagated openly in this
country that they believe in revolutionary
struggles including violent uprisings, armed
uprisings, to change the Government here.
Really speakiog, this is the basic thing.
That some people tactically are not accept-
ing its operative programme at the present
moment is a different matier,

But
daperous.

this theory, really speaking, is
It is the root cause for all this.

A far as the organizational aspect is
concerned, at present there is mo co-ordi-
nating all India body working there.
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SHRI RANGA : There is the Vijaya-

wada declaration.

SHRI' Y. B, CHAVAN: There is
certainly not merely a possibility but a pro-
bability that a co-ordioating leadership
might or may emerge out of this. Itis
coming. My counter question was : once
you debated certain aspects in this House
also, formerly I remember that a Bill was
brought here for banning parties taking to
violent activities, etc. But this idea was
not acceptable here. If [ remember right’
this question of banning the political’
parties, only a limited part of it was accept-
ed viz. secession and cession part of It.
We can certainly ban political organizations
for that.

AN HON. MEMBER : They are also
political organizations. (Iaterruprions).

SHRI Y. B. CHAVAN: What are
they 7 The other point the hon. Mamber
has suggested is a matter for consideralion
of all the political parties. I do not at the
present moment want (o assumeo any res-
ponsibility for this.

SHRI ATAL BIHAR! VAJPAYES :.
The second question is : whether these
groups bave contact with Peking.

st quERTCIY wagTe @ w9y w41 fE
&Y ST agh ¥ arft § A gad arvr A
grx & ar aff 7 A oxx S et § @
gEamT frak §

SHRI P. K. DEO (Kalahandi) : Mr,
Speaker, Sir; | would like to quote from'a
speech of a misguided and distinguished
colleague of mine in the Second Lok Sabha,
Mr. Nagl Reddy. He spoke to the students’
on 27th November at Hyderabad. He said,
‘The present revolutionary situation in the
country could be ignited only with the help
of a gua." He said, “he believed in Chair-
man Mao's saying that power came out of
the barrel of a guo.” [tis a matter of
great coocern that day in and duy out su:h
reports of violence are pouring in from
Kerala, West Bengal. Bibar and Srikakulam
district io Andhra and it looks as if ali
these various Communist Pacties of various.
colours are vying with each other io a cal--
culated design to creale law'eisness 104
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preach violence taking full advantake of
the fundamental rights guaranteed under
the Constitution. They want to sabolage
the domocratic institutions. The other day
we saw a glimpse of it when this House
was not allowed to function. It virtually
amounts to waging war against the law-
fully established Government and against
the people of this country. Taking into
consideration all these factors | would like
to know if the Government are considering
baoning such of the Communist Parties who
have taken to violence as their creed .,

SHR1 S. M. BANERJEE : Let His
Highness write to Her Majesty the Queen.
What happened in Cuttack ?

SHRI P. K. DEO: .., and which
are trying to hand over this country on a
platter to our enemy. (/mrerruptions).

Secondly, if it is not possible to ban
such Parties are the Government consi-
dering special law so that they could be
tried summarily and if possible under
martial law. The whole thing has to be
viewed from the context of the Russian
explanation where they tried to justify
their invation of Czecholovakia on the plea
that the Czechoslovakian peple wanted such
intervention. [/mrerruptions). 1t should be
viewed from all the angles and I thiok the
Home Minister will give a categorical
answer to this question. (Iarerruprions).

sft Wi o (W) W
aRieg, w0 d&fow qAw 9 faarg @)
g &1 afe gt, &Y g% W faarz wr wer
€ifordr | ghrar we ot waET Ot <@r §, 3
At A otz gw o AT

SHR! Y. B. CHAVAN: The bhon.
Member has raised the same question which
1 have already answered. He has raised a
question ahout legal action, banning politi-
cal Parties, etc. 1 need not repeat my
answer again.

SHRI P. K. DEO: My second ques-
tlon was not answered. | want a special
law for summary trial of these people and
{f possible, martial law.

—
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12,35 hee,
PAPERS LAID ON THE TABLE
Audit Report, Railways, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): | beg to lay on the
Table a copy each of the following papers
(Hindi version) :--

(1) Audit Report, Railways' 1968, under
article 151 (1) of the Constilution
read with sub-section 3 (ii) of sec-
tion 3 of the Official Languages
Act, 1963.

(2) Appropriation Accounts, Railways,
for 1966-67, Part I—Revizw.

(3) Appropriation Accounts, Railways,
for 1966-67, Part 11— Detailed
Appropriation Accounts,

(4) Block Accounts (including Capital
statements comprising the Loan
Accounts), Balance Sheets and
Profit and Loss Accounts, Rail-
ways for 1966.67. [Placed in
Library. See No. LT-2379/68.]

Notifications under Merchant Shipping
Act and Annual Report of Seamen’s
Provident Fund Scheme.

THE DEPUTY MINISTER IN THE
MINISTRY OF T1RANSPORT AND
SHIPPING (SHRI BHAKT DARSHAN) ;
Sir, on behall of Dr. V.K.R. RAO,

1 bag to lay on the Table :—

(1) (i) A copy each of the following
Notifications under sub-section
(3) of section 458 of the Mer-
chant Shipping Act, 1958 :—

(a) The Examination of Masters and
Mates (Amendment) Rules, 1968,
published in Notification No.
GS.R. 968 in Gazette of India
dated the 25th May, 1968,

(b) G.S.R. 2008 published in Gazette
of India dated the 16th Novem-
ber, 1968, containing corrigendum
to G.S.R. 968 published in
Gaeette of India dated the 25ith
May, 1968.

(if) A statement showing reasons for
delay in lying the Notification
mentioned at ltem (i) (a) above,



